FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF MONITOR INDIA PRIVATE
LIMITED.

=

Name of Corporate Person Monitor India Private Limited.
Date of Incorporation of Corporate Person 06/05/1997

3. | Authority under which Corporate Person is | Mumbai

Incorporated/ Registered
4. | Corporate Identity Number / Limited Liability | U74140MH1997PTC158279
Identity Number of Corporate Person

5. | Address of the registered office and principaloffice | One International Canter, Tower 3, 27-32™
(if any) of Corporate Person Floor, Senapati Bapat Road, Elphinstone West,
Mumbai City, Maharashtra, India,400013.

N

6. | Liquidation Commencement Date of Corporate | December 20th, 2024

Person
7. | Name, Address, Email Address, Telephone | Mr. Pranav Damania
Number and the Registration Number of the IBBI/IPA-001/1P-P00079/2017-
Liquidator 18/10164
Address: - 407, Sanjar Enclave, Opposite
Milap Cinema, S.V Road, Kandivali
West, Mumbai - 400067.
Email Id :- pranav@winadvisors.co.in
Contact No :- +91 98204 69825
8. | Last Date for Submission of Claims January 19, 2025

Notice is hereby given that the Monitor India Private Limited has commenced voluntary liquidation on
December 20th, 2024.

The stakeholders of Monitor India Private Limited are hereby called upon to submit a proof of their
claims, on or before January 19th, 2025, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

SD/-

Pranav Damania

Liquidator in the matter of Monitor India Private Limited.

Reg. No.: IBBI/IPA-001/1P-P00079/2017-18/10164

Authorisation for Assignment (“AFA”): AA1/10164/02/231224/106710
AFA Validity: December 23, 2024

Date: 20-12-2024
Place: Mumbai


mailto:pranav@winadvisors.co.in
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Get prediction sitting
at home with Palm Print

Love, romance, sex, family
relations, job, wealth, home
happiness, house, education,
marriage, children, luck, work,
honor, sorrow, illness, etc.

R. R. Mishra

Astrologer, Palmist,
Numerologist, Vastu & Gems
Specialist, Former TV & Press
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DISCLAIMER

The Free Press Journal does not vouch
for the authenticity or veracity of the
claims made in any advertisement
published in this newspaper. Readers
are advised to make their own inquiries
or seek expert advice before acting on
such advertisements.

The printer, publisher, editor and the
proprietors of the Free Press Journal
Group of newspapers cannot be held
liable in any civil or criminal court of
law or tribunal within India or abroad
for any alleged misleading or
defamatory content or claim
contained in any advertisement
published in this newspaper or
uploaded in the epaper on the official
website. The liability is solely that of
the advertiser in which The Free Press
Journal has no role to play.

THANKSGIVING

MIRACLE PRAYER DEAR SACRED
HEART OF JESUS. IN THE PAST |
HAVE ASKED FOR MANY FAVOURS. THIS
TIME | ASK YOU, THIS SPECIAL ONE
(MENTION FAVOUR) TAKE IT DEAR
HEART OF JESUS AND PLAGE IT IN YOUR
OWN BROKEN HEART, WHERE OUR
FATHER SEES IT , THEN IN HASTE HIS
MERCIFUL EYES IT WILL BECOME
YOUR FAVOUR, NOT MINE AMEN SAY
THIS PRAYER FOR THREE DAYS AND
PROMISE  PUBLICATION AND THE
FAVOUR WILL GRANTED NO MATTER
HOW IMPOSSIBLE. MKR " CL- 001

CHANGE OF NAME

NOTE

Collect the full copy of Newspaper
for the submission in passport office.

| ARCHANA WAMANRAQO KHADE HAVE
CHANGED MY MINOR DAUGHTER
NAME FROM SPANDANA SACHIN
NIWATE TO SPANDANA ARCHANA
KHADE. CL- 084

| HAVE CHANGED MY NAME FROM
BALVANT ~ BHAGAVANJI ~ RAJDEV
TO BALVANT BABUBHAI RAJDEV
AS PER GOVT. OF MAHARASHTRA
GAZETTE NO. (M- 24295617). CL- 101

| HAVE CHANGED MY OLD NAME
FROM ANIL KUMAR RAMLAKHAN
TO MY NEW NAME ANIL
RAMLAKHAN ~ VISHWAKARMA ~ AS
PER MAHARASHTRA GAZETTE NO.
(_— 24149359). CL- 284

HEREBY ~ DECLARES  THAT
SAIRABANU SUILEMAN SHAIKH AND
SAIRABANU SHAIKH SULEMAN SALLO
SHAIKH ARE THE SAME PERSON AND
IN FUTURE WILL BE KNOWN AS
SAIRABANO SUBHAN WADKAR AS PER
UNIQUE IDENTIFICATION AUTHORITY
OF INDIA (AADHAR CARD). _ CL- 389

| HAVE CHANGED MY NAME FROM
AJAMMA HANUMANTA CHENNEYI TO

NEELAMMA ANAND METRI  VIDE
MAHARASHTRA  GAZETTE  NO.
(M-17128672). CL- 421

I, MOUMITA KAPAT BISWAS IS
LEGALLY ~ WIFE  OF  JC/ARMY
NO-17011395L,  RANK/APPT-  HAV,
NAME - TUSHAR KAPAT RESIDENT AT
VILL-KATAKHALI, P.0-BAIKARA, P.S-
GAIGHATA, DIST - NORTH 24
PARGANS W.B. PIN-743245 CHANGED
MY NAME FROM MOUMITA KAPAT
TO MOUMITA KAPAT BISWAS VIDE
AFFIDAVIT NO- 02AC 180050 DATED-
19.12.2024 CL- 561

| BARWE BHARATI SUKHDEO CHANGE
MY NAME TO BHARTI KISHOR
JAGTAP AS PER GAZETTE NO:.
(M- 24311098). CL- 601

| HAVE CHANGED MY NAME FROM
AASHA  DATTATRAY CHAVAN TO
MRS. SHUBHDA PRADEEP MORE
AFTER MARRIAGE AS PER MY
AADHAR CARD. CL- 703

f Form No. 3 [See Regulation-15 (1)(a)] / 16(3) ‘

DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)
1st Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi, Navi
Mumbai- 400703

Summons under sub-section (4) of section 19 of the Act, read with sub-

AR GGG

www.navshakti.co.in

PUBLIC NOTICE

Our clients (1) Mr. Mitesh Parasmal
Jain, (2) Mr. Parasmal Jain, (3) Mrs.
Kavita Mitesh Jain, (4) Mr.
Mahendra Vagtawarmal Ranawal,
(5) Mrs. Meena Mahendra Ranawat
and (6) Mrs. Sangeeta Dilip
Ranawat, are the monthly tenants
of their respective premises
protected under the Maharashtra
Rent Control Act and (4) Mr.
Chetan N. Jain, (5) Mrs. Dimple
Chetan Jain and (9) Mr. Pankaj N.
Jain are owners of their respective
premises in a building known as
Building No. 19/23, situated at
Dadiseth Agiari Lane, C-2 Division
Ward, Kalhadcvi Road, Mumbai-
400002, constructed on plot
bearing Cadastral Survey No. 1792
of Bhuleshwar Division which
Union Bank of India through their
Agencies known as Asset
Recovery Management Branch arc
attempting to auction, therefore,
this is to inform public at large that
our clients have permanent
separate independent right title and
vested interest in their respective
premises.

Anybody purchasing the aforesaid
building in the auction sale or
otherwise will be purchasing with
full knowledge of our clients'
existing and suhsisling rights in
their respective premises which
cannot be interfered or disturbed by
auction-purchaser.

Dated this 21st December 2024.

KIRAN JAIN & CO.,

Lower Ground Floor,
Queens Mansion,

A. K. Nayak Marg,

Next to Cathedral and John
Connon School, Fort,
Mumbai-400001

PUBLIC NOTICE

SMT GANGABAI METHARAM ADVANI was|
holding 5 shares of Rs. 50/- each bearing distinctive
Nos. 701 to 705 vide share certificate No. 141
issued by Kumari Jethi T Sipahimalani CHS Ltd., (for
short “the society”) (for short “the said shares”) Mori
Road, Mahim, Mumbai 400016 and consequential
thereto was the owner in respect of Flat No. 5,
Second Floor of Building No. 13-A of the society (for|
short “the said flat”).

SMT GANGABAI METHARAM ADVANI (deceased
member) died on 14.7.1992 leaving behind Shri.
Bahar Metharam Advani (son), Shri. Narain
Metharam Advani (son) Ms. Mira Metharam Advani
(unmarried daughter), Ms. Vasanti Metharam
Advani (unmarried daughter), Mrs. Sunita Bhagwan
Wadhwani (married daughter) Mrs. Jayshree
Mahesh Gidwani (married daughter) as the only}
heirs and legal representatives as per the Hindu
SuccessionAct 1956.

MS. MIRA ADVANI died intestate on 14.8.2000.
MR. BAHAR METHARAM ADVANI died on|
12.7.2013 leaving behind Ms. Kantaa Bahar Advanii
(unmarried daughter) as the only heir and legal
representative as per the Hindu Succession Act 1956.
MR. NARAIN METHARAM ADVANI died on|
17.11.2019 leaving behind Mrs. Bhavna Amish
Dharod (married daughter) as the only heir and legal
representative as per the Hindu SuccessionAct 1956.
MRS. SUNITA BHAGWAN WADHWANI died on|
09.01.2020 leaving behind Mrs.Roma Bharat Asar|
(Married daughter) and Ms. Asha Bhagwan
Wadhwani (unmarried daughter) as the only heirs
and legal representatives under Hindu Succession!
Act 1956

As such Ms. Vasanti Metharam Advani, Ms. Kantaa!
Bahar Advanii, Mrs. Bhavna Amish Dharod,
Mrs. Roma Bharat Asar, Ms. Asha Bhagwan
Wadhwani and Mrs. Jayshree Mahesh Gidwani are
the surviving heirs and legal representatives of Late
Gangabai Metharam Advani who have applied to
the society for the transfer of said flat and said!
sharesintheir jointnames.

The society hereby invites the claims or objections
to the transfer of the said shares and interest of the
deceased memberin the said shares, said flatand in
the capital/property of the society in the joint names
of Ms. Vasanti Metharam Advani, Ms Kantaa Bahar]
Advanii, Mrs. Bhavna Amish Dharod, Mrs. Roma!
Bharat Asar, Ms. Asha Bhagwan Wadhwani and
Mrs. Jayshree Mahesh Gidwani within 15 days from
the publication of this notice, with the copies of such
documents and other proofs in support of the
claims/objections. No claims will be entertained
thereafter.

Secretary
Kum. Jethi T. Sipahimalani Co-operative Housing Society Ltd.,
Mori Road, Mahim (W), Mumbai - 400 016.
Place : Mumbai
Date : 23/12/2024

Case No.: OA/803/2024

rule (2A) of rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993.

ICICI Bank Limited
Vs
M/s. A Royal Super Market

To.

(1) M/s. A Royal Super Market Shop No. 1, 2, 3, Shopping Village, Near
Royal Palms Hotel, Mastermind 4, Goregaon East, Mumbai-400065,
Mumbai, Maharashtra- 400065 Also At- Gut No. 420, Near Proj
Industry, Village Usar, Taluka Wada, Dist Palghar, Palghar- 401404,
Palghar, Maharashtra ( 2 ) Mohanlal Tejaram Dewasi Prop of A Royal
Super Market, Shop No. 1,2,3, Shopping Village, Near Royal Palms
Hotel, Mastermind 4, Goregaon East, Mumbai- 400065, Mumbai
Maharashtra-400065 Also At-Gut No. 420, Near Proj Industry, Village
Usar, Taluka Wada, Dist Palghar, Palghar- 401404, Palghar,
Maharashtra Also At- Flat No. 1805, Sumit CHSL Rogal Palms, Aarey
Colony Road, Goregaon East, Mumbai- 400065 Palg

(3 ) Amarati Mohanlal Dewasi Shop No. 1, 2, 3, Shopping Vlllqge Near
Royal Palms Hotel, Mastermind 4, Goregaon East, Mumbai- 400065,
Mumbai Maharashtra-400065 Also At- Gut No. 420, Near Proj Industry,
Village Usar, Taluka Wada, Dist Palghar, Palghar- 401404, Palghar,
Maharashtra Also At-Flat No. 1805, Sumit CHSL Royal Palms, Aarey
Colony Road, Goregaon East, Mumbai- 400065 Mumbai, Maharashtra
(4) Partik Vaibhav Choudhari Shop No. 1,2,3, Shopping Village, Near
Royal Palms Hotel, Mastermind 4, Goregaon East. Mumbai-400065,
Mumbai Maharashtra-400065 Also At- Gut No. 420, Near Proj Industry,
Village Usar, Taluka Wada, Dist Palghar, Palghar- 401404, Palghar,
Maharashtra Also At- 106, Kudus Kondhale Road, Dinkarpada Tal
Wada, Dist Palghar, Thane- 421312 Palghar, Maharashtra

(5) Shri Balaji Industries Shop No. 1,2,3, Shopping Village, Near Royal
Palms Hotel, Mastermind 4, Goregaon East, Mumbai- 400065, Mumbai
Maharashtra-400065 Also At-Gut No. 420, Near Proj Industry, Village
Usar, Taluka Wada, Dist Palghar, Palghar- 401404, Palghar,
Maharashtra Also At- Dinkarpada,
Palghar, Thane- 421312, Palghar, Maharashtra

Exh. No.: 9

ar, Maharashtra

Post Kondhale, Tal Wodé, Dist

PUBLIC NOTICE

My Client, Mr. Khushroo Nariman
Patel, have acquired ownership of Flat
No. 41, in Building No. J, of Merwanjee
Cama Park C.H.S. Ltd.,, Cama Road,
Andheri (west), Mumbai 400058, right
to membership of Society and to hold
Share Certificate No. 282 bearing
distinctive Nos. 1406 to 1410 (both
inclusive), by inheritance and from
Mrs. Maharookh Pesi Bilimoria by
way of relinquishment being legal
heirs and successor of, Late Mr.
Nariman R. Patel.

Any person or persons
having any right, title, interest by
way of inheritance, gifts, lien,
mortgage, claim or objection against
the said Flat and shares should send
their Claims in writing to the
undersigned along with the
documentary evidence in support of
the said claim / objection thereof
within 14 days of publication of the
said Notice, failing which claims /
objection if any shall be deemed to
have been waived and abandoned.
And my clients shall proceed to
conclude the Negotiations and no
claim shall be entertained thereafter.
Date : 23rd December 2024

Place : Mumbai sp/-

Advocate Rakesh Tailor.

1/ Arondekar Bhavan, H.F.S.Road,
Jogeshwari East, Mumbai 400060.
Cont: 9821242664
rakesh@lawyer.com

Timings: 4p.m. to 8:30p.m.

Form No. 3
[See Regulation-15 (1)(a)]/16(3)
DEBTS RECOVERY TRIBUNAL
MUMBAI (DRT 3)
1st Floor, MTNL Telephone
Exchange Building, Sector-30 A,
Vashi, Navi Mumbai- 400703

Case No.: OA/331/2023
Summons under sub-section (4) of
section 19 of the Act, read with
sub-rule (2A) of rule 5 of the Debt
Recovery Tribunal (Procedure)
Rules, 1993.

ICICI Bank Ltd.
Vs.
SUNIL TULSIRAM NAKKUM

To,
(1) SUNIL TULSIRAM NAKKUM
PLOT NO R309, TTC INDUSTRIAL
AREAMIDC RABALE, THANE
THANE, MAHARASHTRA- 400106
AND ALSO AT- GREEN PARK SOC
ROYAL BUNGLOW NO 201,
KALYAN SEAL RD, LODHA
HEAVEN DOMBIVALI, THANE,
MAHARASHTRA- 421204
SUMMONS
WHEREAS, 0OA/331/2023 was
listed before Hon'ble Presiding
Officer/Registrar on 20/10/2022.
WHEREAS this Hon'ble Tribunal is
pleased to issue summons/ notice
on the said Application under
section 19(4) of the Act (OA) filed
against you for recovery of debts of
Rs. 2513103/~ (application along
with copies of documents etc.
annexed).
In accordance with sub-section (4)
of section 19 of the Act, you, the
defendants are directed as under:-
(i) to show cause within thirty days
of the service of summons as to
why relief prayed for should not be
granted;
(ii) to disclose particulars of
properties or assets other than
properties and assets specified by
the applicant under serial number
3A of the original application;
(iii) you are restrained from dealing
with or disposing of secured assets
or such other assets and properties
disclosed under serial number 3A
of the original application, pending
hearing and disposal of the
application for attachment of
properties;
(iv) you shall not transfer by way of
sale, lease or otherwise, except in
the ordinary course of his business
any of the assets over which
security interest is created and/or
other assets and properties
specified or disclosed under serial
number 3A of the original
application without the prior
approval of the Tribunal;
(v) you shall be liable to account for
the sale proceeds realised by sale
of secured assets or other assets
and properties in the ordinary
course of business and deposit
such sale proceeds in the account
maintained with the bank or
financial institutions holding
security interest over such assets
You are also directed to file the
written statement with a copy,
thereof furnished to the applicant
and to appear before Registrar on
03.02.2025 at 10:30 A.M. filing
which the application shall be
heard and decided in your absence.
Given under my hand and the seal
of this Tribunal or this date:
03/06/2024.

(Sanjai Jaiswal)

PUBLIC NOTICE

TAKE NOTICE that our client
M/S. ANJU BUIUDCON LLP has
changed theirs name from M/s.
ANJU BUILDCON PVT. LTD. to
M/S. ANJU BUILDCON LLP.
Any person or persons having
any claim or right in respect of
the aforesaid changes in names;
by way of any right, title, interest,
inheritance, share, lien, license,
gift, possession or encumbrance
howsoever or otherwise is hereby
required to intimate to the
undersigned within 14 days from
the date of publication of this
notice of their such claims, if any,
with all supporting original
documents at the address
mentioned below, otherwise,
such claims if any will be
considered as waived and
abandoned unconditionally and
irrevocably and the same will not
be binding upon our client's
name.
23/12/2024
Mumbai
M/s. Pankaj Dubey
& Associates,
Advocate
Bombay High Court
Shop No. 10, Swaroop Celesta
CHSL, N. P. Thakkar Road,
Vile Parle East, Mumbai-400057

PUBLIC NOTICE

Take notice that Messrs SOL, a partnership firm comprising of its only partners Ms. Fazila
Allana d/o Shabuddin Allana and Mrs Kamna Menezes d/o Jitender Nirula, having its
principal place of business at 301, 3° Floor, Wavelash Premises, Perry Cross Road, Near
Carter Road Police Station, Bandra West, Mumbai-400050, (the, “Owner”), have agreed
to sell and transfer to my client, free from all encumbrances their : (a) 20 fully paid-up
shares of the Central Tower A to G Co-operative Housing Society Limited bearing
registration no. MUM/TNA/MHADB/HSG/(TO) /(TC)/52/2019-2020 dated 12" March,
2019 (“Society”) bearing Distinctive No's 3751 to 3770 (both inclusive) represented by
Share Certificate No. 380 dated 26" April, 2021 (the, “Shares”) together with (b) the
ownership residential Flat No. G-504, admeasurlng 69.78 square meters equivalent to
751.11square feet (carpetarea), onthe 5" Floor of Wing/ Tower'G' (‘Flat’), together with
1 (one) car parking space bearing No. 194 situated at Basement Level Two (the, “Car
Parking Space”), in the building known as “Godrej Central” standing upon land bearing
C.T.S. Nos. 45, 49(pt.), 54(pt.), 56(pt.) and 58 (pt.) of Village Chembur, Taluka Kurla,
situate within the Registration District and Sub-District of Mumbai Suburban, and within
the limits of M Ward (West) of the Municipal Corporation of Greater Mumbai and situate at
Shell Colony, Sahakar Nagar-1, Chembur, Mumbai, Maharashtra, 400071, and together
with (c) all benefits attached to the membership and shareholding of the Society. The
Shares, the Flat, and the Car Parking Space are collectively referred to as the, "said
Premises".

All persons/entities, including any banks, financial institutions, etc., having any right, title,
interest, benefit, claim, or demand in or to said Premises or any part thereof (i.., in the
Shares, the Flat, and/or the Car-parking Space) and/or having any liability, claim, or
demand against the Owner and/or its aforesaid partners that affects the said Premises
and/or any part thereof, by way of sale, transfer, exchange, agreement for sale,
memorandum of understanding, letter of intent, lease, sub-lease, tenancy, sub-tenancy,
leave and license, care-taker basis, possession, use, occupation, mortgage, loan,
guarantee, assignment, charge, lien, trust, inheritance, bequest, succession, gift, devise,
family arrangement/settlement, easement, maintenance, lis pendens, attachment,
award, judgement, Decree or Order of any Court of Law, contract, agreement or
partnership, or any other writing / arrangement or otherwise howsoever (collectively
“Claims”) are hereby required to make the same known in writing, together with true
copies of documentary evidence in support thereof, to the undersigned at Flat No. 202, 2
Floor, Hill-n-sea Apts, Nargis Dutt Road, 72 Pali Hill, Bandra West, Mumbai 400 050,
within 14 (fourteen) days from the date of publication hereof, failing which the Claims (if
any) shall be deemed to have been waived and / or abandoned and not binding and the
sale and transfer of the said Premises in favour of my client shall be completed without
notice or reference to any such Claims.

Sd/-
Date: 23.12.2024 Srinivas R. Pillai
Place: Mumbai Advocate

@ 1DBI1 sank IDBI BANK LIMITED,

IDBI Bank Ltd., Retail Recovery Department, 2nd Floor, Mittal Court, B- Wing,

Nariman Point, Mumbai

ofthe said notice.

POSSESSION NOTICE (For Immovable Property)
The undersigned being the authorised officer of IDBI Bank Limited under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security InterestAct, 2002 (54 0of 2002) and in exercise of the powers conferred under Section 13(12) read with rule 3 of Security Interest (Enforcement)
Rules, 2002 issued ademand notice, calling upon the borrowers to repay the amount mentioned in the notice within 60 days from the date of the receipt

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the undersigned has taken
Possession of the property described herein below, in exercise of powers conferred on him under sub-section (4) of section 13 of Act read with rule 8 of
the Security Interest (Enforcement) Rules, 2002.

The borrowers attentionisinvited to provisions of sub section (8) of section 13 ofthe Act, in respectoftime available, toredeemthe secured assets.

The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject
tothe charge ofthe IDBI Bank Ltd foranamount mentioned below and interestand charges thereon.

-400021, Tel. No. : 022-6224 6860 / 6127 9288/ 6127 9342.
APPENDIX IV [RULE 8(1)

Registrar

~ DRT- I, Mumbai‘

S| Name of the Borrower /Owner of Date of Date of Symbolic Description of Property Amount claimed in
No|  the property/Guarantor Demand Notice Possession Demand notice
1| CHANDRAKANT GANPAT 01102024 | 20.12.2024 |FLAT NO.-601, SHREE N P VATSALA CHSL,| 401234873
ROTKAR PLOT NO-40, SECTOR-35E, OWE
KHARGHAR, TALUKA PANVEL, DIST-
RAIGAD, NAVIMUMBAI-410210
2 | TARANG VIJAY INGALE / 23.09.2024 20.12.2024  |Property (1)-FLAT NO.-408, 4TH FLOOR,| 15126 688.25
SAMMATI T INGALE BUILDING NO-G, MARATHAN NEXTOWN-
EMRALD, KALYAN SHIL ROAD, MOTHI DESAI
ROAD, OPP. PADLE GAON BUS STOP,
DOMBIVALI EAST, DIST-THANE,
MAHARASHTRA-421204
Property (2)- FLAT NO.-1810, 18TH FLOOR,
BUILDING NO-G,MARATHAN NEXTOWN-
EMRALD, KALYAN SHIL ROAD, MOTHI DESAI
ROAD, OPP. PADLE GAON BUS STOP,
DOMBIVALI EAST, DIST-THANE,
MAHARASHTRA-421204
3 | SIDDHESH SURYAKANT MOHIRE 09.09.2024 20.12.2024  {FLAT NO 101, 1ST FLOOR, BUILDING NO-33,  82,36,791-
/ MAYURESH SURYAKANT ANJALI CHS LTD, TAGORE NAGAR,
MOHIRE VIKHROLI-EAST, , MUMBAI, MAHARASHTRA-
400083
Date: 23-12-2024 Sd/- Authorized Officer,
Place- Mumbai IDBI Bank Ltd
0 Branch Office: ICICI Bank Limited, ICICI Bank Tower, Near Chakli Circle, Old Padra Road,
’c’c’ Bank Vadodara, Gujarat, Pin - 390 007.

orporate/Brunch Office: ICICI Bank Limited, ICICI Bank Towers, Bandra Kurla Complex,
Bandra (East), Mumbai -

400 051.

PUBLIC NOTICE — TENDER CUM E-AUCTION FOR SALE OF SECURED ASSET

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial
%Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest

Assets and Enforcement of Securit
(Enforcement) Rules, 2002, is here

Guarantor(s) that the below described Immovable property(ies) (Secured Assets) mortgaged / charged to the

ICICI Bank (Bank/Secured Creditor),

the Bank, will be sold on “As is where is”, “As is what is”, “Whatever there is basis” and “Without any recourse
basis” as per the brief particulars given in the Table hereunder. Offers are hereby invited from interested
persons/participants, through e-auction in accordance with the terms and conditions mentioned herein below:

See >proviso to rule 8(6)
Notice for Sale of Immovable Assets

y given to the public in general and in particular to the Borrower(s) and

physical possession of which has been taken by the Authorised Officer of

(Amount in Rs.)

www,freepressjournalin

PUBLIC NOTICE
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

FOR THE A NTION OF THE STAKEHOLDER
MONITOR INDIA PRIVATE LIMITED

RELEVANT PARTICULARS
Monitor India Private Limited.

1. | Name of Corporate Person

2. | Date of Incorporation of Corporate 06/05/1997
Person
3. | Authority under which Corporate Mumbai
Person is Incorporated/ Registered
4. | Corporate Identity Number / Limited | U74140MH1997PTC158279

Liability Identity Number of Corporate
Person

5. | Address of the registered office and
principal office (if any) of Corporate

One International Canter, Tower 3, 27-32nd Floor,
Senapati Bapat Road, Elphinstone West, Mumbai City,

Person Maharashtra, India,400013.
6. | Liquidation Commencement Date of | December 20th, 2024
Corporate Person

7. | Name, Address, Email Address, Mr. Pranav Damania

Telephone Number a nd the IBBI/IPA-001/IP-P00079/2017- 18/10164
Registration Number of t he Liquidator | Address: - 407, Sanjar Enclave, Opposite Milap Cinema,
8. SV Road, Kandivali West, Mumbai - 400067.

Email Id - pranav@winadvisors.co.in

Contact No = +91 98204 69825

January 19, 2025

Notice is hereby given that the Monitor India Private Limited has commenced voluntary
liquidation on December 20th, 2024.

The stakeholders of Monitor India Private Limited are hereby called upon to submit a
proof of their claims, on or before January 19th, 2025, to the liquidator at the address
mentioned againstitem 7.

The financial creditors shall submit their proof of claims by electronic means only. All
other stakeholders may submit the proof of claims in person, by post or by electronic
means.

Submission of false or misleading proofs of claim shall attract penalties.

SD/-

Pranav Damania

Liquidator in the matter of Monitor India Private Limited.
Reg.No.:IBBI/IPA-001/1P-P00079/2017-18/10164

Authorisation for Assignment (“AFA”): AA1/10164/02/231224/106710
AFAValidity: December 23,2024

Date: 23-12-2024

Place: Mumbai

9. | Last Date for Submission of Claims

POSSESSION NOTICE

Whereas, the authorized officer of Jana Small Finance Bank Limited (Formerly known
as Janalakshmi Financial Services Limited), under the Securitization And Reconstruction
of Financial Assets And Enforcement Of Security Interest Act, 2002 and in exercise of pow-
ers conferred under section 13 (12) read with rule 3 of the Security Interest (Enforcement)
Rules 2002 issued demand notices to the borrower(s)/ Co-borrowers(s) calling upon the
borrowers to repay the amount mentioned against the respective names together with
interest thereon at the applicable rates as mentioned in the said notices within 60 days
from the receipt of the said notices, along with future interest as applicable incidental
expenses, costs, charges etc. incurred till the date of payment and/or realisation.

sr Borrower/ 13(2) Notice Date/ | Date/ Time
N : Loan No. Co-Borrower/ Outstanding Due | & Type of
& Guarantor/ Mortgagor (in Rs.) as on Possession
1 1) Gafur Abdul Rauf 07.10.2024 Date:
Shaikh (Borrower), Rs.15,64,712.84 ’
2) Shaikh Kadiran Abdul|  (Rupees Fifteen | 18-12-2024
Gafur (Co-Borrower), Lakhs Sixty Four Time:
4568942000047 3) Tanvir Abdul Gafoor | Thousand Seven 05:15 PM
Shaikh (Co-Borrower), | Hundred Twelve and | gympolic
4) Shahbaz Gafoor Eighty Four Paisa Possession
Shaikh (Co-Borrower) |Only) as of 03.10.2024
Description of Secured Asset: All that piece and parcel of the Inmovable Property
being Land Admeasuring Villege Mauje Vadala in Nashik Muncipal Corporation
Limits of Tukadi Dist. Nashik, Pot Tukdi Tal. Nashik Survey No.111/2/14, bearing Plot
No.13 bearing Total Area 289.84 Sq.mtrs. & Survey No.111/2/15, Plot No.14 bearing
Area 289.84 Sq.mtr., Such Total Area is 579.68 Sq.mtr., bearing CTS No0.1022 &
1023 Ground Floor Flat No.1 in the Building known as "Gharonda Apartment"
Constructed on these Plots, bearing Built-up Area 561.00 Sq.ft., i.e. 52.12 Sq.mtr.
On or towards: Towards East by: Flat No.2, Towards West by: Marginal Space,
Towards South by: Staircase, Towards North by: Marginal Space.
2 1) Nageshwar Yadav Rsofé?ézfsz: 25 Date:
4579942000144  Reddy (Borrower), | Rupees Sixteen Lakhs | 20-12-2024
3 2) Suraj Dhansingh Fifty Nine Thousand Time:
Rathod (Guarantor), | Four Hundred Eighty | 01:00 PM
45799430001171|  3) Ajit Madhu Rathod Seven and Twenty Symbolic
(Guarantor) Five paisa Only) Possession
as of 03.10.2024
Description of Secured Asset: All that piece and parcel of the immovable
property being land admeasuring 150 Sq.mt. being and situate at Gut No.918/A,
Plot No.16, Jeur Road, Tal. Akkalkot, Dist. Solapur-413216. On or towards:
Towards East by: Plot No.921, Towards West by: Road, Towards South by: Plot
No.17, Towards North by: Plot No.15.

Whereas, the Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby is given to the Borrowers
mentioned herein above in particular and to the Public in general that the authorized
officer of Jana Small Finance Bank Limited has taken Symbolic possession of the
properties/ secured assets described herein above in exercise of powers conferred on
him under section 13 (4) of the said Act read with Rule 8 of the said rules on the dates
mentioned above. The Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned
herein above in particular and the Public in general are hereby cautioned not to deal
with the aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured Assets will be subject to the charge of Jana Small Finance Bank Limited.

Place: Nashik/ Solapur/ Maharashtra Sd/- Authorised Officer,

Sr. | Name of Borrower(s)/ Details of the Amount Reserve |Date and Date &
No. Co- Borrowers / Secured asset(s) Outstanding Price Time of Time of
Guarantors/ with known Earnest Property E'AU_CtIDH
Mortgagors encumbrances, if any Money [Inspection Bid
Deposit Multiplier
(A) (B) (C) (D) (E) (F) (G)
1. |Jamdar Jewellers Residential House Flat No. Rs. Rs. January January
(Borrower); 203, 2nd Floor, 'A' Wing, 8,66,37, [356,00,000/-| 24,2025 | 31,2025
Mr. Bhushan Pradeep  |Kanakia Paris, 012.85/- R Between |@ 02:00 P.M.
Bagade (Mortgagor); ~ |admeasuring 945 sq ft. “fgecgg‘ﬂer 35.60 5800/_ 01:00 P.M.| onwards
Mr. Ganesh Ashok carpet area 'Near Ascend ’ ) e to Rs.
Bagade, Ms. Geeta International School, 'F' 04:00 P.M. 1,00,000/-
Ganesh Bagade and | Block: BKC, CTS
629/1284/B, Village-
Mr. Yogesh Bagade :
9 9 Bandra East, Mumbai-
(Guarantor). 400 051 Owned by Mr.
Bagade Jewellers Bhushan Pradeep Bagade
(Corporate Guarantors). (Mortgagor).

The Borrower, Mortgagors and Noticees are given a last chance to repay the total outstanding dues as
mentioned above together with further contractual interest thereon. The said dues are required to be paid on or
before January 31, 2025 before 11:00 AM to redeem the Secured Assets, failing which, the Secured Assets will
be sold as per the Table mentioned above.

1. The e-auction cum sale will strictly be on the terms as mentioned herein and will be conducted through ICICI
Bank’s approved URL Link- https:/disposalhub.com under the supervision of the Authorized Officer. For any
clarifications with regard to inspection, terms and conditions of the auction or submission of tenders, kindly
contact Mr. Sampson Albert, Relationship Manager, ICICI Bank Limited at +91 90044 19145 or write at

sampson.albert@icicibank.com.

2. The E - Auction tender documents containing online e-Auction bid form, Declaration, General terms &
conditions of online auction sale are available at “https://disposalhub.com™.

3. EMD by way of Demand Draft favoring “ICICI Bank Limited”, payable at Mumbai, Auction Registration cum
Bid form and other KYC docu-ments should be submitted to the ICICI Bank Towers, Bandra Kurla Complex,
Bandra (East), Mumbai-400 051 Branch till January 30, 2025 by 5.00 PM. Auction Registration cum Bid forms
received after the due date/time and without EMD/KYC documents shall be rejected summiarily.

4. After submission of Bids/Offers/EMDs, bidders are not allowed to withdraw the Bid forms}léMD till completion
of e-auction. The Authorized Officer has absolute right and discretion to accept or reject any bid or postpone the
e auction without assigning any reason.

5. In case there is any discrepancy between the publication of sale notice in English & vernacular newspapers,
then in such case the English newspaper will supersede the vernacular newspaper and it shall be considered as
the final copy, thus removing the ambiguity.

TERMS & CONDITIONS

Statutory 30 days Sale Notice under Rule 8(6) of the Rules
The Noticee(s) including the Borrower, Mortgagors once again is hereby notified to pay the sum as mentioned
above along with up to date interest and ancillary expenses before the date of e-auction, failing which the
secured asset will be auctioned/sold and balance dues, if any will be recovered with interest and cost. If auction
fails due to any reasons whatsoever, ICICI Bank would be at liberty to sell the above secured asset through
private treaty or any other means without any further notice to the Noticee(s) including the Mortgagors as per
the provisions mandated under SARFAESI Act and the Rules thereunder.

Date: December 23, 2024

\Place: Mumbai

Sd/-
Authorized Officer
ICICI Bank Limited /
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SUMMONS
WHEREAS, OA/803/2024 was listed before Hon'ble Presiding Officer/
Registrar on 03/07/2024. WHEREAS this Hon'ble Tribunal is pleased to
issue summons/ notice on the said Application under section 19(4) of the
Act (OA) filed against you for recovery of debts of Rs. 8010458.91/-
(application along with copies of documents etc. annexed).
In accordance with sub-section (4) of section 19 of the Act, you, the
defendants are directed as under:-
(i) to show cause within thirty days of the service of summons as to
why relief prayed for should not be granted;
(i) to disclose particulars of properties or assets other than properties
and assets specified by the applicant under serial number 3A of the
original application;
(iii) you are restrained from dealing with or disposing of secured assets or
such other assets and properties disclosed under serial number 3A of
the original application, pending hearing and disposal of the
application for attachment of properties;
(iv) you shall not transfer by way of sale, lease or otherwise, except in the
ordinary course of his business any of the assets over which security
interest is created and/ or other assets and properties specified or
disclosed under serial number 3A of the original application without the
prior approval of the Tribunal;
(v) you shall be liable to account for the sale proceeds realised by sale of
secured assets or other assets and properties in the ordinary course
of business and deposit such sale proceeds in the account maintained
with the bank or financial institutions holding security interest over
such assets.
You are also directed to file the written statement with a copy thereof
furnished to the applicant and to appear before Registrar on 03/02/2025
at 10:30 A.M. failing which the application shall be heard and decided in
your absence.
Given under my hand and the seal of this Tribunal on this date:
18/10/2024.
Date extended 03/02/2025

bid amounton same day.

participating in the auction of following Vehicles "AS IS WHERE IS" and “WHATEVER THERE IS” basis to be auctioned on "30.12.2024" to be sentto Union
Bank of India, Regional Office - Kolhapur, 1411-C, Maya Chambers, Laxmipuri, Kolhapur - 416002. All the tenders will be opened in presence of all the bidders on
30.12.2024 at 3.00 PM at Union Bank of India, Regional Office, Kolhapur. Bidders should verify all documents in Branch before sending BID. No complaints will
be entertained after auction of the Vehicle. Highest bidder will be invited for further process. The amount of EMD will be appropriated towards the total of the successful

The rest amount of successful bid will have to be deposited within seven days after the auction i.e. on or before 06.01.2025. if the successful bidder fails to
deposit the restamount before 06.01.2025, then EMD amount will be forfeited and Bank will re-conduct the auction process of the vehicle. Vehicle Details:-

Ul

Tenders are invited in sealed envelope along with the EMD amount in the form of Demand Draft payable at Union Bank of India, super scribed with Tender for

REGIONAL OFFICE : 1411 C, Maya
Chambers, Laxmipuri, Kolhapur - 416 002.
Ph.: 0231-2641621, 2641622, Fax : 2641889,
E-mail : rh.kolhapur@unionbankofindia.com

UNION BANK

OF INDIA

A Govemment of India Undertaking

sr. Make, Model Name & Name of vehicle Hypothecated with & | Reserve |
No Registration Number Borrower / Owner DD Payable favouring Branch of | - Price (inRs.)
' Union Bank of India / Contact No.| (Rs.) '
1. Piaggio APE XTRA LD PU, MH 08 AQ 2698, 12-2018 Sharif Rashid Memon KARJIKAR MOHALLA KALUSTA 74,000 7,400
2.|PIAGGIO PORTER-1000-BS-1V, Hemant Suresh Pawar 9910682424 35100 | 3,510
MH- 08- AP-1816, 01/2018
3.|PIAGGIO PORTER-700, MH-08-AP-0187, 06/2017 | Vinay Narayan Kanase CHIPLUN 30,000 3,000
4.|PIAGGIO PORTER-700, MH-08-AP-0206, 08/2017 | Sudhir Yashwant Kadam 7567867286 30,000 | 3,000
Last date for receiving bid | Date & time of inspection | Date and time of Auction Place of Auction
. 27-12-2024 At 3.00 PM. on Union Bank of India, Regional Office - Kolhapur,
27-12-2024 4l 5.00 PM. between 10 AM. to 5 PM. 30-12-2024 1411-C, Maya Chambers, Laxmipuri, Kolhapur - 416 002.

Place of Inspection :- 2) Kherdi, Ashoknagar, Tal. Chiplun, Dist. Ratnagiri. Contact No. 9527505816.

Signature of the Officer Authorised to issue summons.
\ (Sanjai Jaiswal) Registrar Drt-llI, Mumbm/

Date: 21.12.2024
Place: Kolhapur.

Please note that Bank will not be liable for any information found wrong later. Auction Process may be cancelled at any time without giving prior notice and
Bank reserves all the rights regarding auction process.

sd/-,
Authorised Officer,
Union Bank of India, Regional Office, Kolhapur.

JPPL-24

Date: 23.12.2024 Jana Small Finance Bank Limited
JANA SMALL FINANCE BANK
(A Scheduled Commercial Bank)
Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 1112 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Branch Office: Office No.704/705, Modi Plaza,
Opp. Laxminarayan Theatre, Mukund Nagar, Satara Road, Pune-411037

MAHARASHTRA INDUSTRIAL
DEVELOPMENT CORPORATION
(A Government of Maharashtra Undertaking)
E Tender Notice No. 57/2024-2025 (Mumbai)

E Tenders are invited for below work from registered
contractor.

Sr. Name of Work Estimated
No. Cost
1 |[M&R to Non Resi. Building at Ratnagiri g

Indl. Area (AMC for 2024-2025).|23,29,308.00

Housekeeping of C.F. C. building, R.O.
Office, Guest house, Fire Station, colony
premises & other misc. work.

2 |[M & R to Street light at Lote-Parshuram 3

and Dapoli Mini Industrial Area... Annual| 32,86,949.00
Comprehensive maintenance of street
lights & Highmast in Lote-Parshuram &
Dapoli-mini-Industrial area.

3 |M & R to W.S. Scheme of Lote-Parshuram S
Industrial Area... Annual Maintenance of| 39,68,899.00
Water Supply Pipeline of Additional Lote
Parshuram Industrial Area and Kotawali
village.

4 |M&R to Barvi Water Works, Jambhul.... g
Annual comprehensive maintenance con-| 39,21,600.00
tract for valves, actuators and control
panel at WTP Jambhul.

5 |DD-T.T.C. & KALWA..M&R to NRB T

Mahape Office Bldg complex..Annual| 15,62,827.00
Maintenance of electrical installations @
NRB Mahape Office Bldg. Complex.

6 |[M&R to UDDS in Tarapur Indl. Area... g
Annual servicing, Overhauling and|20,09,400.00
Repairing/rewinding  of 215 HP
Submersible pumps @ Sump No 5 of
UDDS scheme in TIA.

7 |M&R to UDDS in TIA ..... Annual mainte- g
nance contract of Schneider make Soft| 9,04,500.00

Starter at UDDS Sump No. 5.
8 [M & R to Water supply scheme @ g

Ransai...Annual maintenance contract of | 30,78,568.00
Lawn @ WTP Ransai for the period of two
year.

9 |[M&R to Barvi water works, Jambhul... 3

Annual Maintenance & house keeping of
premises of both pumping stations, Staff
colony & Rest House at Barvi water
works, Jambhul.

39,93,061.00

The blank tender forms for above work will be available
from 24/12/2024 to 07/01/2025 on following website
https://mahatenders.gov.in

Interested agencies may upload their queries before
30/12/2024 on above website. Answers to the queries/MIDC
Clarification will be available from 02/01/2025 on above
website.
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NOTICE - INVITING BIDS

Sealed offers are invited for
Redevelopment work of

“SAHAKAR, SHETRUNJAY & SUVIASH
CO.OPERATIVE HOUSING SOCIETY LTD.”
existing Built-up area 1533.0 Sq.Mt.
situated at Bhayandar (West), from
the reputed developers having
adequate expertise in the execution
of Development work & completed
at least two residential project of
40 flats OR 1500 Sq.Mt. land area.
Bid documents will be available from
office of PMC/ Architect from
23/12/2024 to 07/01/2025 between
11 am to 6 pm. on payment of
Rs. 5000/- (non refundable).
Project Consultant -
Architect Bharatkumar Patel and
Engineer Bhavesh Patel
Off.- Shop no.- 3, Ground Floor,
Tapasya Building,

Behind Hamara Bazar, 60'-0” Road,
Bhyandar (West), Thane - 401101,
Mobile No.- 8108973664 /8369898205

S/d Secretary
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PUBLIC NOTICE

This is to inform the general
public and all concerned that I,
Geeta Vilas Birje, resident of
Mahim, Mumbai hereby state &
clarify that | have no connection,
involvement, or association

Birje in any personal, financial,
or professional capacity.

| further declare that | am not
responsible for or liable in any
manner for any liabilities, debts,
transactions, agreements, or
obligations created, undertaken,
or incurred by Deepa Birje,
whether in the past, present,
or future. Any commitments,
financial or otherwise, made by
her are solely her responsibility,
and | expressly dissociate
myself from the same. This notice
is being issued to protect my
legal rights & to avoid any confusion,
misrepresentation or wrongful claims
claims against me concerning
matters related to Deepa Birje.

Anyone dealing with Deepa
Birje or her actions does so at
their own risk and responsibility,
& no liability or obligation arising
therefrom shall attach to me under
any circumstances.

This public notice is issued in
my favor to safeguard my legal
interests & rights, & any disputes
or claims arising from this notice
shall be pursued as per the
appropriate legal course of action.
Dated: 23-12-2024.

Sd/-Geeta Birje.
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